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o IN THE CENTRAL ADMINISTRATIVE TRIBUNAL = <
\Q |  NEW DELHI ‘
\“ o . 0.A: No. 161/91 199

- T.A. No. .

DATE OF DECISION® 8.10,1991

Shri Upendra Singh . Rodit; Applicant
Shri P.P. Khurana Advocate.for the’?'é%ﬁf@ii&egyﬂpplzcant "

Versus ‘
Union of India through Secy., Respondent

Shri R So Aggarugl Advocate for the Respondent(s)

-—

' CORAM.
‘The Hon’ble Mr. PoKo Kartha, Vice-Chairman (Judl,)
The Hon’ble Mr. BoNo Dhoundiyal, Adminietrative Rember

1. Whether Reporters of local papers may be allowed to see the Judgement ? 7‘4
2. To be referred to the Reporter or not ?
. N 3. Whether their Lordships wish to see the fair copy of the Judgement ?
’ 4. Whether it needs to be circulated to other Benches of the Tribunal ? f I\/D

- . (Judgemant of the Bench deliverod by Hon'blo
] m, Po Ko Kar tha, Vice-Chairman)
The applicant, vho is working as Deputy Commissionsr
- of Iecome Tax, ie aggrleved by the action of tho raespondonts
in the adopelon of;' Y spaled eoveﬂ procedure vhilo considering
@\ | his case for the grant o Selection Grade (non-functional),

The Departmental Promotion Committee (D.P.C.) for considaring
the matter, met in December, 1990, At that polnt of timo,
no disciplinary/criminal prdceeding was pending against

him, Houwever, disciplinary proceeding was initiated against
him by issuing a memorandum under Rule 14 of the C,C, S.{€Ca)

Rules, 1965 on 7,2, 1991 to him, The Supremo Court has hold
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in Union of India Vs, K.Vo Janakiraman, U.T, 1991 (3)

'5,C, 527, that the Ysealad cover? procedure is to bo

resorted to only after the charge-memo/chargo-sheet is

| issued, The sallient points decided by the Supremo Court

in this regard have bean discuesed in our judgement
dated 8,10, 1991 in 0A=-2562/90 - S, X, Sharma Vs, Union of
India & Othera.‘ bn 18,1,1991, the Tribunal passed an
intsri@ order directing the raespondents to considaer the

case of the applicant for promotion to tho Solcction

Grade, and that in case the result of the D.P.C, had

been kept in:a sealéq cover, the seaied cover should

be opena? and tha'iacommendations madg by the D.P.C,
should bs 1qp%emented.

2, The learned counsel for the applicent stated that
the applicant has already been granted solection grado
and thatlhe has aléo besn pald the arrears of pay and
aliouances{

3. In view of the foregoing, tho application has baconme
infructuous and it isg disposed of accordingly without
passing any~?urther ordersg, |

4, There will be no order as to costs,.
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